ACT No. X or 1862.

PassED BY THE GOVERNOR-GENERAL OF InNDIA IN COUNCIL.

(Received the assent of the Governor-General on the 17th April 1862).

An Act to consolidate and amend the Law relating to Stamp Duties.

WHEREAS it is expedient to consolidate and amend
the law relating to Stamp Duties; It is enacted as
follows :—

Preamble.

I. From the time when this Act shall come into force, Regulation X1IT.
1830 of the Bombay Code (for modifying the rule pro-
vided in  Clause first, Section ITI, Regulation IV, 1827,
Jor valuing lands in Civil actions), Act XXXVI of 1860 (fo consolidate and
amend the law relating to Stamp Duties), Act X1, of 1860 (fo amend Act
XXXVI of 1860), and Act LI of 1860 (further to amend Act XXXV of
1860) are repealed, except in so far as they rescind other Acts or Regulations
or parts of other Acts or Regulations, and except as regards Deeds, Instru-
ments, or. Writings which shall have been made or executed, and all proceedings
or matters which shall have taken place before - this Act shall come into force.
In respect of any such Deed, Instrument, or Writing, the provisions of the, Acts
and Regulations which were in force at the time such Deed, Instrument, or
Writing shall have been made or executed, or such proceeding or matter shall
have taken place, shall be applicable in the same manner as if' this Act had not

Repeal of Laws.

been passed.

II. Tor every Deed, Instrument, or Writing which shall be executed from

Swmp  Duty  payable the time when this Act shall come into force, and which

nader Schedule A shall be of any of the kinds specified as requiring Stamps
Ly the Schedule A annexed to this Act, there shall be payable to Government
‘ ' a Stamp

PPricy ONE RUPEL AND FOUR ANNAR,
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a Stamp Duty. of the amount indicated in the said Schedule to be proper for
such Deed, Instrument, or Writing. ‘

IIT. If any person shall draw, or, except as provided in Section XXIV of

. this Act, shall accept, endorse, negotiate, pay, or receive

&c’_"”efﬂg{ampﬁ‘g Jlaving, - yavment of any Bill of Exchange, Promissory Note,
%i:'clﬂynoeftgc’})ed Bill of Praft, Cheque, or other similar Instrument, or if any per-
’ son shall make, execute, sign, or be a party to any Deed,
Instrument, or other Writing engrossed on unstamped or insufficiently stamped
paper or other material, which should bear a Stamp of the value set forth in
Schedule A annexed to this Act, every such person so offending, shall (unless
in any case in which a higher penalty is imposed by this Act) forfeit a sum not
exceeding one hundred Rupees, or a sum equal to ten times the value of the
Stamp omitted to be used, if the sum so calculated exceed one hundred Rupees.

IV. The Governor-General of India in Council shall prescribe the form,
Govenor-Genoral w Size, and material of the Stamps to be used, and the
o ot g};;fg;‘sbeto e mode and place of impressing, affixing, or denoting
used. thereupon the value of the same under the provisions
of this Act, and may from time to time alter and vary the orders which he may
so issue. The orders made by the Governor-General of India in Council under
this Section shall be published in the Official Gazettes of the several Presiden-

cies and places in which such orders are to be in force.

V. The Duty imposed by this Act on Receipts and Drafts or Orders for

Receipt Stamps how to b€ payment of money on demand and bearing the date on

be denoted. : which the Draft or Order is made, may be denoted by an
adhesive Stamp affixed to the paper upon which such Instrument is written.

VI. The duty chargeable on the transfer of a share of any Banking
Adhesive  Stamps may CoOrporation or Joint Stock Company, which by any law
e of foﬁaiﬁ?x?g%fer%_ogf _ applicable to such Corporation or Company can be effected
porations, &c. by simple endorsement, may be denoted by an adhesive

Stamp affixed thereto.

VII. 1t shall be lawful for the Governor-General of India in Council, by
Governor.Generalin Coun. 211 OFder to be published in the Official Gazette, to
e of eihestes e he authorize the use in the whole or in any part of the Brit-
other Decds, &e. ish Territories i India to be mentioned in such order, of
adhesive Stamps for any Deeds, Instruments, or Writings required to bear a
Stamp, other than the Instruments mentioned in the last two preceding Sections.
’ VIIL 1In
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VIII. TIn any case where an adhesive Stamp shall be used as hereinbefore
Obliteration of adhesive aUbhorized, the person making the Deed, Instrument, or
Stap when used. Writing to which such Stamp is affixed, shall, before the
Deed, Instrument, or Writing shall be delivered out of his hands, custody, or
power, cancel the Stamp so used, by writing thereon his name or the initial let-
ters of his name, or in such other manner as to show that such Stamp has been
made use of, and so that the same shall not admit of being used again; and if
any person who shall write or give any Receipt or discharge or make or sign
any Draft or Order, or any other Deed, Instrument, or Writing with an adhe-
sive Stamp thereon when an adhesive Stamp is allowed to be used, shall not
bond fide in manner aforesaid cancel such Stam_p, he shall forfeit a sum not
exceeding one hundred Rupees.

IX. The Duty imposed by this Act on Foreign Bills of Exchange shall be
Stamps on Bills of Ex. Paid on account of all Bills drawn within, but payable out
change, &c. of, the British Territories in India, and on account of all

Bills drawn out of the British Territories in India, which shall be accepted, en-

dorsed, transferred, paid, or otherwise negotiated within those Territories where-
soever the same may be payable; and the duty so imposed on Bills drawn out
of the British Territories in India, may be denoted by adhesive Stamps to be
affixed to such Bills as hereinafter directed.

X. Every Bill of Exchange which shall purport to be drawn at any place

out of the British Territories in India shall, for all the

drﬁi‘}f Duporting to be purposes of this Act, be deemed to be a Foreign Bill of
phe purposes of this Act to  Pixchange drawn out of the British Territories in India,
and shall be chargeable with Stamp Duty accordingly,

notwithstanding that in fact the same shall have been drawn within those

’I‘errltones.

XI. The holder of any Bill of Exchange drawn out of the British Territo-
ries in India, and not having a proper Stamp affixed
The holder of a Bill ; > . aving prop P
drawn out of the British thereon as herein directed, whether the same be a single
Territory to affix an adhe- . : .
sive Stamp thereon beforew DBill or one of a set of twe or more Bills, shall, before he.
negotiating it. ; I
shall present the same for acceptance or for payment, or
endorse, transfer, or in any manner negotiate such Bill, affix thereto a proper
adhesive Stamp for denoting the Duty by this Act charged on the amount of
such Bill when drawn singly, and the person who shall present such Bill
1 endorse, transfer, or in any manner

negotiate

for acceptance or paymcnt, or who s
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negotiate such Bill, shall, before he shall deliver the same out of his hands,
custody, or power, cancel the Stamp so affixed by writing across the Bill as his
endorsement his name or the name of his firm and the date of the day and year
on which he shall so write the same, or by affixing thereon or across the same
the seal or mark which he is in the habit of using, orin such manuner as to
show that the Stamp has been made use of, and so that the same shall not
; admit of being used again; and if any person shall pre-
onoh lﬁqalﬁywi{?;utnegogiﬁgg sent for acceptance or for payment, or shall accept, pay,
e o Stos "8 or endorse, transfer, or in any manner negotiate any such
Bill as aforesaid, whereon there shall not be such adhe-
sive Stamp as aforesaid, duly affixed, or if any person, who ought as directed by
this Act to cancel such Stamp in manner aforesaid, shall refuse or neglect so to
do, every such person so offending in any such case shall be liable to the
penalty prescribed in Section IIT of this Act; and no person who shall take or
receive from any other person any such Bill as aforesaid either in payment or
as a security, or by purchase or otherwise, shall be entitled to recover thereon,
or to make the same available for any purpose whatever, unless at the time
when he shali so take or receive such Bill, there shall be such Stamp as afore-
said affixed thereto and cancelled in the manner thereby directed.

XII. If any person shall, within the British Territories in Indm draw
emlte for draming Bl A5T Bill of Exchange, purporting to be drawn in a set
ena ‘V or rawmg 1118 .
pwporting to be drawn in  of two or more, and shall not draw at the same time on
a set of .two or more and . . .
not drawing the whole paper duly stamped as required by this Act the whole
sumber of the set. . . .
e o ® number of Bills of which such Bill purports the set to

consist, he shall forfeit a sum not exceeding one thousand Rupees.

XIII. If any person, in order to avoid the payment of the duty prescribed
Ponlty for drewing, &c. by Scl'ledule A annexed to.this Act, shall make or draw
post-dated Bills of Ex- any Bill of Exchange bearing a date subsequent to the
change date on which such Bill is actually made or drawn, or if
any person, knowing that such Bill has been so post-dated; shall take or receive
such Bill, or shall accept, pay, endorse, transfer, or in any manner negotiate
the same, every such person so offending shall forfeit a sum not exceeding five
hundred Rupees.

XIV. Except as otherwise provided by this Act, no Deed, Instrument,
Tffest of a Wiiting noy OF VY 2iting, for which any Duty shall be payable under
Iy, stamped. Section T1 of this Act, shall be received as creating, trans- |
.0 extinguishing any right or obligation, or as evidence in any Civil
proceeding*
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Proko'e_e‘diﬂg in any Court of Justice, whether established by Royal Charter or
- otherwise, or shall be acted upon in any such Court or by any public Officer, or
. ¢hall be registered in any public Office or authenticated by any public Officer,

unless such Deed, Instrument, or Writing be upon a Stamp, or when an adhesive
Stamp shall be allowed to be used, shall bear a Stamp of a value not less than
that indicated to be proper for it by the Schedule A annexed to this Act.
Provided that every Deed, Instrument, or Writing liable
to Stamp Duty, shall be admitted as evidence in any
Criminal proceeding, although it may not have the Stamp required by this "Act
impressed thereon or affixed thereto.

Proviso.

XV. Clause 1.—If any Deed, Instrument, or Writing requiring to be
stamped under Section IT of this Act, shall have been
Deeds inadvertently ex- R
ccuted on paper not bear- executed on paper not bearing the proper Stamp, the
illﬁy Pi?;ﬁillﬁegta;l)‘p?)iieﬁi Collector of Stamp Revenue of the District, if satisfied
ffm}i‘lﬁ},” ri}?tﬁgugrﬁzb{o e that the omission or neglect to execute such Deed,
Collector within six weeks. 71\ ¢trument, or Writing on paper bearing the proper
Stamp, did not arise from any intention to evade payment of the Stamp Duty
prescribed by this Act for such Deed, Instrument, or Writing, or otherwise to
defraud the Government, may, on payment of the proper Stamp Duty, or if the
Deed, Instrument, or Writing shall be insufficiently stamped, on payment of such
~ sum as with the amount of the Stamp upon such Deed, Instrument, or Writing,
shall suffice to complete the prescribed amount and, as a penalty, double the
amount required to make up the same, direct that such Deed, Instrument, or
Writing be duly stamped ; provided that such Deed, Instrument, or Writing be
presented to such Collector for the purpose of having the proper Stamp affixed -
to or-impressed upon it within six weeks from the date of its execution. Jf the
Collector be satisfied that the omission or neglect to
' execute such Deed, Instrument, or Writing' on paper
bearing the proper Stamp arose solely from urgent nécessity or unavoidable
accident, lie may remit the penalty prescribed by this Section. -

Remission of penalty.

Clause 2.—1If any Deed, Instrument, or Writing requiring to be étanlpecl
under Section IT of this Act, which shall have been ex.

Penalty if eseouted on ecuted on unstamped or insufficiently stamped paper,

instamped or insufficiently )
stamped paper and brovght  shall be brought to such Collector for the purpose of

to be stamped after six . i R . _

ecks of execution, but being properly stamped after six weeks from the date

Athi : ths of that . . . S

within four months of its execution, but within four months from that date,
such Collector, if satisfied that the omission or neglect to

execute
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execute such Deed, Instrument, or Writing on paper beai*ing the proper Stamp,
did not arise from any intention to evade the payment of the Stamp Duty pre-
scribed by this Act for such Deed, Instrument, or Writing, or otherwise to
defraud the Government, may, on payment of’ a sum sufficient to make up the
proper amount of Stamp Duty, and as a penalty treble the amount required to
make up the same, direct that the requisite Stamp be impressed on such Deed,
Instrument, or Writing ; or if such Deed, Instrument, or ‘Writing shall not be

Penalty if brought after brought to such Collector until after the expiration of
four months. four months from the date of its execution, the requisite
Stamp may be ordered to be impressed on payment of the sum required to
make up the proper amount of Stamp Duty, and as a penalty twenty times the
amount required to make up the same.

Clause 3.—1t shall be the duty of the Collector of the Stamp Revenue of

the District to determine whether the requisite Stamp

wioolector tgayiffgzm“;; ‘shall be impressed on any Deed, Instrument, or Writing
B oo . falling under the last two preceding Clauses, which shall

sufficiently stamped paper ] ¢ ; . .
Shall bo stamped. have been executed on unstamped or insufficiently stamp-
ed paper.

Clause 4—Whenever a doubt shall arise respecting the proper amount of -

the Stamp to be impressed under this Section on anv

Collector tot deé:idgt the Deed, Instrument, or Writing, the Collector of Stamp
proper amount o amp . , .

Duty to be impressed upon Revenue of the District shall determine the amount of
any Dced, &ec., under this . ; . .

Section. Stamp to be impressed upon such Deed, Instrument, or

Writing.

Clouse 5.—In any case falling within this Section in which it shall appear

e of B . to the Board of Revenue or the Chief Con‘molhno' Reve-
iy I cortain cases order  TLU@ Authonty that a Collector of Stamp Revenue has
the proper Stamp o % directed an improper Stamp to be impressed upon any
Deed, Instrument, or Writing, such Board or other Au-

- thority as aforesaid, may, if the Stamp ordered by the Collector to be impressed’
upon such Deed, Instrument, or Writing shall not have already been impressed
therenpon, order the proper Stamp to be impressed upon such Deed, Instru-
ment, or Writing upon pa,ymént of the proper amount of Stamp Duty and the
pen‘altv to whiclh the holder of such Deed, Instrament, or Writing is liable.
undor Ghqu 1or Clause 2 of this Section. ‘ '

Clause 6.—~The
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Clause 6.—The Board of Revenue or other Chief Controlling Revenue

~ Authority may, upon petition, order any penalty imposed

pcﬁfl?faﬁﬁﬁd:f o % under this Section to be mitigated, and, if paid, may order
tion. the whole or any part of it to be returned.

XVI. The Stamp which shall be impressed under the last preceding Sec-
The Stawp impressed 100, shall be taken in any Court of J ustice to be the pro-
under the preceding Sec- a : L - .
Hon to by teneceemg Seo- per Stamp required by this Act for the Deed, Instrument,
proper Stamp. or Writing on which the same is impressed.
XVII. Clause 1.—In any case in which a Stamp might be impressed
. ~ under Section XV of this Act, a Civil Court may receive
In cases falling under . . ot :
Section XV, Civil Courts jp gyidence any Deed, Instrument, or Writing not bearing

may receive ir evidence

unstamgedDordinsuﬂ“zcieuﬂy the Stamp prescribed by Schedule A annexed to this Act,
stampe ceds, ou pry- .
ment of the proper Stamp on payment into Court of the proper amount of Stamp
Daty and penalty. . ..

yane peney Duty to be determined by the Court, whose decision on

the point shall be final, together with the penalty required by the said Section.

Clause 2.—An entry of such payment setting forth the amount thereof
Procedure on payment Shall be made in a book to be kept by the Court, and shall
under preceding Clause. also be endorsed on the back of the Deed, Instrument, or
Writing, and shall be signed by the Court. The Court shall, at the end of
every month, make a return to the Collector of the Stamp Revenue of the
‘District, of the money (if any) which it has so received, distinguishing between
the sums received by way of penalty and the sums received by way of Duty, stat-
ing the number and title of the suit, and the name of the party from whom such
money was received, and the date, if’ any, and description of the document, for
the purpose of identifying the same ; and the Court shall pay over the moneyso
received to such Collector or to such person as he may appoint to receive the same.
Such Collector or other proper Authority shall, upon the production of the
- Deed, Instrument, or Writing, with the endorsement hereinbefore mentioned,
cause it to be stamped thereon with a Stamp of the amount paid into Court on
gccount of such Duty. The provisions contained in Clause 6, Section XV of this
Act as to the mitigation or payment of penalties paid to the Collector, shall be
applicable to penalties paid into Court under this Section.

XVIII. No Deed, Instrument, or Writing exccuted on unstamped
Mo unstamped or/ insuf- or i]ﬁlSﬂfﬁCiGDﬂy StmnPGd paper, shall be st-amped at any

fisteutly stamped  Deed, ime " e 10 thereof A A )
&e., to be stamped, except time after the execution ore f’ eXCOPt as 11016111b8f01€

a2 aforesaid. nrovided.

XIX., When
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XIX. When in any case other than the cases provided for in Sections
Procediure (in cases other XV and XVII of this Act, any person shall entertain
than those provided for in . any doubt respecting the proper amount of Stamp Duty
Sections XV and XVII) . ege
for determining the proper. for any Deed, Instrument, or Writing, he may apply to
e i renetYon s the Board of Revenue or the Chief Controlling Revenue
Deed. Authority, either directly or through the Collector of Stamp
Revenue of the District, for an adjudication with a view to remove such doubt,
and shall, at the same time, pay a fee of ten Rupees, and thereupon such Board
or other Authority as aforesaid shall determine the amount of Stamp which
such Deed, Instrument, or Writing should bear, and on payment thereof, shall
cause such Deed, Instrument, or Writing to be impressed with such Stamp, and
an additional Stamp denoting that such adjudication fee has been paid. A
Deed, Instrument, or Writing so stamped, shall be received in evidence as pro-

perly stamped in any Court of Justice.

XX. The cost of transmitting by post any Deed, Instrument, or Writing
Cost. O% ransmitting required to be stamped under any of the foregoing Sections
l]));i:’ifloic:c’o to P];(ied.stamped, of this Act, and the cost of registering the same at the
Post Office for transmission, shall, in all cases, be borne by

the party applying to have such Deed, Instrument, or Writing stamped.

XXI. The Government shall not be responsible for any loss or damage
Government not. Tesponsi which shall occur in respect of any Deed, Instrument,
ble for loss or damage to or Writing entrusted to the Collector of Stamp Revenue
Deed, &e. of the District for the purpose of being stamped, and no
person employed by the Government in the Stamp Department” shall be re-
sponsible for any such loss or damage, unless such person shall wilfully,
fraudulently, or by gross negligence, cause such loss or damage.

Proviss ¢ Setion XXII. The provisions of Sections XV and XVIT of
XV and XVIL not to extend  this Act shall mnot extend to Bills of Exchange or other

to Bills of Exchange, &c. . .
forms of Orders for money, or to Receipts for money.

XXIIT, The payment of any penalty under Section XV or Section XVIT
Exemption from further Of Phis Act shall exempt the person paying the same from
scelg%letéesmthg:cﬁgﬁOS}e{Vprg; any further penalty for any such omission or neglect as
XVIL is therein described, and if any other such penalty shall
already have been imposed, the same shall be taken so far as it goes in redue-

tion of any penalty under the said Sections.

XXIV. When
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XX1IV. When any Draft or Order for the payment of money on demand
Porsons _ roceivlug  wae chargeable with the Stamp Duty of onc anna shall come
stamped Diaft or Order for  to the hand of any person unstamped, it shall be lawful
E?gfﬁfntng afix’ §§m§§; for such person to affix thereto the necessary adhesive
Hherete: Stamp and to cancel the same in the manner required by
this Act, and upon so doing to charge the Duty against the person who ought
to have paid the same, or to deduct such Duty from the sum so directed to be
paid, and such Draft or Order shall, so far as relates to the Stamp Duty charge-
able thereon, be good and valid ; but this shall not relieve any person from the
liability to the penalty which he may have incurred by issuing the said Draft

or Order unstamped.

XXV. 1If any person shall, within the British Territories in India, exe-
Penalty for exeouting or cute any Policy of Marine Insurance, purpogting to be
zgcei‘:n% of{incl; one nﬁ\fl::_?;: drawn in a set.of two, and shall not at the same time execute
Insurance purporting to be on paper duly stamped as required by this Act, the two
drawn in a set of two. . . .
numbers of which such Policy purports the set to consist,
every such person so offending shall forfeit a sum not exceeding one thousand
Rupees.
XXVI. In modification of so much of Section 98 of the Code of Civil
Refund in cortain cases L rOCEdUTE 28 declares that on the application of the plain-
of ‘;,;1% ftfy ggepliﬁcguizr\lttgg tiff reciting the substance of any agre'ement, compromise,
event of agreement, compro-  OF sabisfaction, in accordance with which a suit is adjusted
mise, or satisfaction. and disposed of, the Court, if satisfied that such agree-
ment, compromise, or satisfaction has been actually entered into or made,
shall grant a certificate to the plaintiff, authorizing him to veceive back
from the Collector the full amount of Stamp Duty paid on the plaint, if the ap-
plication shall have been presented before the settlement of issues, or half the
amount if presented at any time after the settlement of issues and hefore any
witness has been examined,—it is enacted that if . such application shall have

‘been presented before the suit is called up for the settlement of issues, or in

suits in which the summons to the defendant shall be for the final disposal of
the suit, as directed in Section 41 of the said Code, and in Section IX of Act XTLII
of 1860 (for the establishment of Courts of Small Causes beyond the local limits
of the jurisdiction of the Supreme Courts established by Royal Charter) before
the hearing of the suit has commenced, the Court, if satisfied that such agree-
ment, compromise, or satisfaction has been actually entered into or made, shall
orant a certificate to the plaintifl, authorizing him fo receive back from the

' l Collector
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Collector half the amount of Stamp Duty paid on the plaint. - Provided that
no such certificate shall be granted if the adjustment between the parties be
such as to require a decree to pass, on which process of execution can be taken
out, or in any -appealed suit. ‘

XXVII. No larger sum shall be recoverable in any Court of Justice by
reason of any Deed, Instrument, or Writing, for which an
ander :bWii‘t;lixrl:g ﬁiﬁﬁ?‘?ﬁ optional Stamp is indicated to be proper by the Schedule
optional Stamp- A annexed to this Act, than the largest sum for which, if
specially stated in a Deed, Instrument, or Writing of the same denomination,
the Stamp actually used under the option so given would be of sufficient value.
And no such Deed, Instrument, or Writing shall be held by any Court of
Justice to be valid in respect to any sum of money larger than that for which
the Stamp on the said Deed, Instrument, or Writing would be sufficient.

XXVIIL. No Justice of the Peace or any Officer, before whom an
Stamp on certain afida- affidavit not made for the immediate purpose of being
vits, filed, read, or used in any Court of Justice, may be taken,
shall receive or attest such affidavit, unless it be written on a Stamp of not less
than the value prescribed by the Schedule A annexed to this Act.

XXIX. Every person receiving payment of any sum of money, the
Expense  of proviting Leceipt for which under this Act requiresa Stamp, shall (if
Receipt Stamps, &. required) give a receipt, bearing the proper Stamp indi-
cated by this Act, and shall bear the expense of furnishing the same, and, in case
of refusal, shall be liable to a penalty not exceeding one hundred Rupees.
The expense of providing the Stamp of any Bill of Exchange, Letter of Credit,
Praft, Cheque on a Banker or other person, Promissory Note, or other Order or
Obligation for the payment of money made or drawn in the British Territories in
Tndia (not being a Bond, Instrument, or Writing bearing the attestation of one
or more witnesses), shall be borne by the person making or drawing the same.
XXX. Bxcept in any Court of Justice established by Royal Charter, or in

Stamp Duties under Seho- - B0 Court of Small Causes established within the loeal
dule B. ° limits of the jurisdiction of any such Court, no Instrument
or Writing of any of the kinds specified as requiring Stamps in the Schedule B
annexed to this Act, shall be filed, exhibited, or recorded in any Court
of Justice or Government Office, or shall be received or furnished by any
public Officer, unless such Instrument or Writing be upon a Stamp of a
value not less than that indicated to be proper for it by the said Schedule B.

Provided
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Provided that no thing in this Act shall be held to repeal any special provision
in the Code of Civil Procedure or in any other Act or
‘Regulation for the use of plain or unstamped paperin any

Proviso.

~judicial proceeding, wunless such provision s‘hall‘ be expressly repealed by

this Act.

XXXI. Every provision contained in the Schedules annexed to this Act,

Effect of provision con. SR8 be of the same force as if it were contained in the
tained in the Schedules. bOdy of the Act.

XXXII. All questions relating to the valuation of claims for the purpose
Deciion of  questions of determining the amount of Stamp Duty chargeable
regarding  valuation of under Schedule B annexed to this Act on any petition
claims. of plaint or appeal, shall be decided by the Court in which
such petition of plaint or appeal is filed, subject to any appeal to which the
orders of such Court are open.

XXXIII. The Governor-General of India in Council may, from time to
) time, by an order to be published in the Official Gazette,
Governor-General in Coun- . . . o
¢il may lower ratesof Stamp  direct that in the whole or in any part of the British Ter-
Duty in any Distriet, or =, . . . . .
altogether exempt the same, ritories in India to be specified in such order, such lower
&e. .
) rates of Stamp Duty as he shall prescribe, shall be taken on

all or any of the Deeds, Instruments, or Writings specified in the Schedules an._

- nexed to this Act, or altogether exempt the same, and in like manner, as occasion

shall require, cancel or vary such order to the extent of the powers hereby given.
Such cancelment or variation shall also be notified in the Official Gazette.

e om XXXIV. The local Government shall appoint Offi-
omtment o cers

for collection of Stamp cers for the collection of the Stamp Revenue, and shall

Hovonue. ‘ - assign Districts to such Officers. ’

XXXV. All orders passed by the Collectors of Stamp Revenue shall be
Orders of Collectors of OP€N 0 revision by the Board of Revenue or other Chief
Stamp Revemne open 0 (Oontrolling Revenue Authority, except orders passed under
nue, &e. Section XV of this Act when the Collector shall allow a
Deed, Instrument, or Writing not bearing the proper Stamp to have the proper
Stamp impressed upon it, and orders passed under Section L of this Act, when
the Collector shall allow a new Stamp or the value in money to be given in
lieu of any Stamp which shall have been damaged, soiled, or rendered unfit for

such orders shall be final and shall not be open to revision

"

use. Al
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XXXVI. The local Government may license or cause to be licensed
 Venders of Stamps, and may direct how and under what
conditions Stamps may be supplied to such Venders for
 sale, and what accounts of such Stamps shall be kept by them. The license
‘may be for any time, and may, atany time, be revoked by the authority
granting the same.

Licensed Stamp Venders.

XXXVII Every Vender of Stamps shall, at all t1mes, have his license,
Liconses and Schedules 0 together with the Schedules annexed to this Act, in the
be stuck up in Stamp Ven- Vernacular language of the District, stuck up in a con-
der’s shop. spicuous situation in the place where he sells the S8tamps,
on pain of a fine not exceeding fifty Rupees.

XXXVIII. Every Vender of Stamps shall write on the back of every
Endorsement of Stamps Stamp which he sells, except adhesive Stamps and Stamps
by Venders. used for Receipts, or for Bills of Exchange, Promissory
Notes, Drafts, or other orders for money, Agreecments for Loans falling under
Axticle 13 of the Schedule A annexed to this Act, or Bills of Lading, the
date of sale, the name of the person to whom the Stamp is issued, and

his own ordinary signature, on pain of a fine not exceeding one hundred
Rupees.

XXXIX. Any Vender who shall knowingly write a false name or
date on the back of any Stamp which he is required

in; enalty for Vender wiit- ¢ endorse under the last preceding Section, shall be
. punished by a fine not exceeding five hundred Rupees,

or imprisonment with or without hard labour not exceeding three months,
or both.

XL. Every Vender of Stamps shall, without delay, deliver any Stamp
Delay by Stamp Vender Which he has in his possession for sale, on demand by any
in issuing Stamps. person tendering the value in any currency which the
Vender is duly authorized to receive in payment for Stamps, on pain of a fine
not exceeding one hundred Rupees.

XLI. Any Vender who demands or accepts for any Stamp any consi-

~ deration other than the value thereof in such currency as

Stamp Vender accepting  he 1is duly authorized to receive in payment for Stamps,

any consideration other than y

that authorized. shall be punished by a fine not exceeding one hundred
: Rupees.

LI Any
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XTII. Any Vender who demands or accepts, for any Stamps, any con-
Stamp Vemder accept- Sideration exceeding the value of such Stamp, shall be
i‘éfd{,‘};y etk i punished by imprisonment with or without hard labour for
Staup. ; a period not exceeding six months, or by a fine not exceed-
ing ten times the value so demanded or accepted, or by both, and it shall be in
the discretion of the Court or Officer passing the sentence, to direct the wvalue
of the excess to be refunded out of such fine to any person from whom such

excessive consideration may have been accepted.

XLIII. Any Vender or other person who, after any period which may
have been appointed by the Governor-General of India in
Council for the commencement of the use of new Stamps,
sells any old Stamps, shall be punished by a fine not exceeding one hundred
Rupees.

Illegal sale of old Stamps.

XLIV. If any Vender refuse or omit to render any account required
Stamp Vendet rofusing from him, or to permit the Collector of the Stamp Reve-
or omitting to render ac-  TUe of the District, or any Officer duly authorized by
' such Collector to inspect his accounts or to examine the
store of Stamps in his possession, it shall be lawful for such Collector to proceed
against sach Vender for the recovery of the value of the balance of Stamps
standing against him in the books of such Collector, or for the recovery of the
balance of money standing against such Vender in the said books, in the same
manner as Collectors of Land Revenue are authorized by law to proceed
against persons owing Revenue or rent to Government.

XLV. Any Vender who, upon the determination, revocation, or resigna-
Pelivery of Stamps, ko, tion of his license, does not, within such reasonable time
by Veder on detormination 83 shall have been prescribed by the Collector of the
Stamp Revenue of the District, make over to some Officer
duly authorized to receive the same, an account of the Stamps entrusted to him
for sale on the part of Government, together with any such Stamps remaining,
or which ought to be remaining for sale in his hands, and any balance of cash
which may be due from him to Government in respect of such Stamps, shall be
liable to a fine not exceeding five hundred Rupees: provided always that mo
Vender shall, by the payment of such fine, be exempt from any punishment
provided by law for any embezzlement of which he shall have been guilty, or
from such proceeding as by the last preceding Section the Collector of the
Stamp Revenue of the District is empowered to adopt fdr the recovery. of the
‘ value

D
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value of any Stamps or balance of cash remaining in the hands of or standing
against such Vender.

XLVI. TUpon the death of any Vender, the persdn in possession of
_on d;i‘ﬁhs"f S?mp&‘,en @ such Vender’s effects shall, upon demand b.ein.g made by
be dolivered to b duly” v the Collector of Stamp Revenue of the District, or any
thorized Offiver., Officer duly authorized by him, make over within a reason-
able time to such Collector or Officer as aforesaid any Stamps which the de-
ceased Vender shall have received for sale on the part of Government and shall
not have sold at the time of his death, and any account kept by such deceased
Vender in respect to such Stamps, of which Stamps and accounts such person
as aforesaid may have the possession, or be able to obtain the possession, on

pain of a fine not exceeding five hundred Rupees.

XLVII. The Collector of Stamp Revenue of the District may call upon
_— the surety of a Vender of Stamps, to make good the value
mef?fcsecdsﬁquég;&gft Suré' of the balance of Stamps standing against such Vender in
: “the books of such Collector, or the balance of money
stamdlmT against such Vender in the books of sugh Collector, and on his
failure to ‘do so, may proceed against such surety for the recovery of the
value of the balance of Stamps, or for the recovery of the balance of
money as aforesaid, in the same manner as Collectors of Liand Revenue are
“authorized by law to proceed against the surety of a person owing Revenue or
rent to Government.

XLVIIL. No person, not being a licensed Vender of Stamps duly ap-
Unlicensed  sale of pointed, shall sell any Stamp unless it has been in an
Staups. authorized manner obtained for use and not for sale,
under pain of a fine not exceeding one hundred Rupees; provided that nothing
in this Section shall be held to apply to any adhesive Stamp, or to any Stamp
used for a Receipt, Bill of Exchange, Promissory Note, or other Order for
money, or to an Agreement for a Loan falling under Article 13 of the Sche-
dule A annexed to this Act, or to a Bill of Lading.

XLIX. If any licensed V ender die, or if his license expire or be revoked,
the Stamps in the possession of such Vender, of whieh,
If licensed Vender die . ) .

or his license oxpire or be after deducting the percentage or discount allowed, he has

revoked. . .
paid the amount to Government, may within three months
from the date of the death of such Vender, or from the date on which his license
expired or was revoked, as the case may he, he brought to the Collector of
‘ ' 4 Stamp
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Stamp Revenue of the District, whoshall repay such amount. Provided that such
Stamps were actually in the possession of such Vender for the purpose of sale,
and were procured by him from the Collector of Stamp Revenue of the District.

L. Claouse 1.—If any Stamp Paper, after having been obtained in the
Rencwal of damaged or IDANNEr allowed by this Act, shall have become damaged,
spoiled Stamps. spoiled, or unfit for use either by any accident happen-
ing to the same, or because of some error in the drawing up or copying of
any Deed, Instrument, or Writing thereupon, which being discovered before
such Deed, Tnstrument, or Writing shall be finally signed and executed, ren-
ders the same of no avail; or when by reason of the death or refusal of the
pa{rty whose signature may Dbe necessary to effect the transaction intended by
such Deed, Instrument, or Writing, it remains incomplete and of no avail;
or when by the refusal of any Office or trust that may be granted by a Deed,
Instrument, or Writing, it has failed of the purpose intended ; or if any Deed,
Instrument, or Writing duly stamped shall not have been finally executed by
reason of any accident having happened to the same, or because of some error
in the drawing up or copying thereof having been discovered, the same 1s ren-
dered of mo avail; or if by reason of failure of consideration, the transaction
intended by such Deed, Instrument, or Writing cannot be effected, or such
transaction has been effected by some other Deed, Instrument, or Writing duly
stamped, or in the case of a Promissory Note, Bill of Ixchange, or the like,
il by non-delivery to the payee or person acting on his behalf, or from other
cause, the same is never brought to use, and in the case of a Bill of Exchange,
other than a Bill drawn in sets as provided in this Act, if it shall not have
been presented for acceptance; in all such cases, it shall be compctent to the
Collector of the Stamp Revenue of the District, upon delivery being made of
such stamped paper, so damaged, spoiled, or rendered unfit for use, to cause
a similar Stamp or Stamps of equal value to be delivered to the owner
of such Stamp paper, so damaged, spoiled, or rendered unfit for use, or to his
representative, upon payment of the value of the Paper on which the new
Stamp shall be impressed. The provisions of this Section shall not extend to
any Bill of Exchange drawnin a set, if any one of such sct shall have been
delivered to the payee, or to any adhesive Stawmp.
Clause 2.—The owner of any Stamp which shall be damaged, spoiled, or
rendered unfit for usc as aforesaid, shall prefer his appli-

cation to the Collector of Stamp Revenue of the District
(O

Application for :enewal.

nntae 1y
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nay have purchased the same, and if such Collector be of opinion

i 1\A\
that the application ought to be complicd with, he shall deliver or cause to

be
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be delivered, subject to the provisions of this Act, to the party or his representa.-
tive, a Stamp similar or of equal value to that which has been damaged,
spoiled, or rendered unfit for use. Provided that the application be made with-
in six months of the period when the Stamp shall have become damaged, spoil-
ed, or rendered unfit for use.

Clause 8.—In any case in which, under this Section, a Collector may give
a new Stamp in lieu of a Stamp damaged, spoiled, or ren-

Oollector may repey e Jered unfit for use, he may, if ‘he shall see fit, repay to the

amount of damaged Stamps

is",;"ﬁ,‘}fs_ of givig »eW  party making the application the amount of such Stamp
In money.
LI. Clause 1.—From the time when this Act shall come into force, in
Conveyance to state traly case of the sale of any land, annuity, or other pro.perty,
?ﬁ;;ﬂﬁ? of the pur- real or personal, moveable or immoveable, not being a
' “share of any Banking Corporation or Joint Stock Com-
pany when the same is transferred by simple endorsement, or of any right,
title, interest, or claim in any such property, when a Duty is imposed by this -
Act on the conveyance thereof, the full purchase or consideration money
directly or indirectly paid, or secured, or agreed to be paid for the same, shall
be truly expressed and set forth in words at length in the principal Deed, In-
strument, or Writing, whereby the property sold shall be conveyed to or vested
in the purchaser or in any other person. Provided that if the Deed, Instru-
ment, or Writing be framed in accordance with a form prescribed by any Act
or Regulation in force and shall not contain such purchase or consideration
money, then such purchase or consideration money shall be truly expfessed
and set forth in words at the foot of such Deed, Instrument, or Writing, If
the full purchase or consideration money shall not be fully and truly expressed
and set forth in the manner above directed, the purchaser and seller shall each
forfeit a sum not exceeding five hundred Rupees, and be charged with the
payment of five times the amount of the excess of Duty which would have been
payable for such Deed, Instrument, or Writing in respect of the full purchase or
consideration money, if the same had been duly expressed in such Deed, Instru-
ment, or Writing, beyond the amount of Duty actually paid for the same.

Clause 2.—If any person shall knowingly and wilfully insert or set forth
o in any such Deed, Instrument, or Writing any less amount
Penaity if person em- . .
ployed to prepave a con- than the full and true purchase or consideration money
veyance inserts a less sum . . . . V
than the trwe puwease  directly or indirectly paid, or secured, or agreed to be
money. ’ . v e ; 4714 . . ' : b
_ V paid for the same, he shall incur. the penalties preseribed
in the preceding Clause of this Section. o
111, No
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LII. No person shall be proceeded against for any offence affecting the
Prosecution only to b Public Revenue under this Act, except at the suit or pros-
b‘.ye ,lclf:leﬁor of Stamp Re- ecution of the Collector of the Stamp Revenue of the
o District or other Officer specially authorized by the
Government in that behalf.

LIII. Every offence punishable by this Act may be tried by any Officer

Oftences  cognizable by exercising the powers of a Magistrate or of a Subordinate

Magistrate o Justico of Magistrate of the 1st Class as defined in the Code of
Criminal Procedure, or by a Justice of the Peace.

LIV. 1If any person sentenced to a fine under the provisions of this Act
shall not pay the fine to which he shall be sentenced, it shall
be lawful for the Magistrate or Justice of the Peace who
passed the sentence to issue his warrant to levy the amount by distress and sale
of the goods and chattels of the party fined, or to sentence the offender to im-
prisonment until the payment of the fine, or the expiration of a term to be
“assigned, not exceeding three months, whichever shall first take place.

Twmprisonment in case of
non-payment of fine.

LV. A share not exceeding one-half of every fine imposed and recovered
Reward to informers. under this Act may be awarded by the Magisirate or
Justice of the Peace imposing the fine to the informenr.

LVI. Throughout this Act and the Sehedules annexed to it, the word
‘Interpretation. / “Stamp,” except when the contrary shall appear from the
“ Stamp.” context, is used to signify a stamped piece of paper or other

stamped material for writing on; and by the “ Value” of a Stamp is meant a

“Value.” sum indicated by words or figures duly impressed upon
such piece of paper cr other material. The term ‘ Bill of Exchange” includes
« Bill of Exchange.” a Hoondee or any other Instrument of a like nature.
The word ¢ Deed” includes every Instrument of the nature of a Deed whether
« Doed.” under a Seal or unot. The word ‘ Paper” includes
¢ Paper.”

Parchment, Vellum, or other similar material. The
word “Sheet” denotes a stamped paper or other material of the size prescribed
“Sheet.” by the Governor-General in Council under Section IV,
‘Words importing the singular number shall include the plural number, and
Nomber. words importing the plural number shall in'clude the singu-
Gonder, | lar number, Words importing the masculine gender shall

“British  Tewiteries i inelude females. The word  Month” means a Calendar
India.” .

35

month., The words < British Territories in India” denote

L0




the territories vested in: Her Majesty by the. St@tute 21 and 22 Vlc,, c. 106,
entltled “an Act for the better Government of India.”

LVII. This Act shall come into force on the 1st day
of June 1862.

Commencement of Act.
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SCHEDULE A.

Containing a specification of the Deeds, Instruments, and Writings which require to bhe
stamped under this Act, and of the proper Stamps for such Deeds, Instruments, and

Writings.

ProPER STAMPS.

1. Agreement, or any Minute or Memorandum of an 'Agree- I
ment, not being of the nature of a Bond or other Obligation for
the payment of money, or of a Conveyance, or of a Deed of
Mortgage, Gift, or Dower, and not being otherwise provided for in
this Schedule, whether the same be only evidence of a contract or

obligatory upon the parties Y

Nore.—If two or more letters are offered in evidence to prove
an Agreement between the parties who shall have written such
letters, it will be sufficient if any one of such letters be stamped as

an Agreement.
If the Agreement, or Minute or Memorandum be of the nature |)

#1 Rupee.

| The sime Stamp as presceribed

of a Bond or other Obligation for the payment of money, or of a | L™ 1y this "Schedule for teh
Instrument.

Conveyance, or of a Deed of Mortgage, Gift, or Dower JI

2. Agreement for an annual or periodical payment not other-
wise charged for in this Schedule

3. Agreement, or Minute or Memorandum for a lease, or of
the terms and conditions on which any land, house, or other real
property is let, held, or occupied

Provided that any lease afterwards made of the same land,
house, or other real property in pursuance of such Agreement,
Minute or Memorandum, shall be chargeable with a Stamp Duty
of 8 Annas only, to be denoted by a Stamp, which shall be affixed
to such lease by the Collector of Stamp Revenue of the District
upon the production of the Agreement, Minute or Memorandum
bearing the proper Stamp, and not otherwise. ‘

4. Agreement to cultivate, manufacture, produce, provide, or
deliver any article in consideration of advance made—

If the amount advanced do not exceed 50 Rupees

If it exceed 50 Rupees but do not exceed 100 Rupces

If it exceed 100 Rupees but do not exceed 200 Rupees

If it exceed 200 Rupees but do not exceed 500 Rupecs

If 1t excecd 500 Rupees S o v

v

The same Stamp as for a Bond
for the amonnt of ten years’
paywens, or of the total sum
secured if less.

The sawne
Lease for

ty ou the same terms aud

conditions.

Rupees.
0

o R <o

ot

Stamp as for a
the same proper-

Annas.
1
2
K
0

J
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I PRoOPER STAMPS.

. . _ I
5. Agreement or Contract, or any Minzte or Memorandum of )

i

an Agreement, made for or relating to the sale or purchase of any !
Security of the Government of India, Railway Scrip, Share in

> 1 Anua.

i

any Joint Stock Company, or Bill of Exchange to the amonnt or
value of 100 Rupees or upwards

EXEMPTIONS.

Agreement or Contract, or any Minute or Memorandum of an
Agreement, made for or relating to the sale or purchase of any
Security of the Government of India, Railway Serip, Share in any |
Joint Stock Company, or Bill of Exchange, if not of the amount |
or value of 100 Rupees.

Agreement or Contract, or any Minute or Memorandum of an

Agreement, made for or relating to the sale of any goods or mer- |

chandise,
6. Agreement for the hire of a Steamer for tugging a vessel, |

if for a single trip within the limits of the Port e |}
Beyond the limits of the Port ...1 1 Rupee.

)
; 8 Annas.

7. Agreement for service or personal employment by the
month or for any longer period—
If the amount of monthly salary or wages secured by such

z 1 Anna.
Agreement do not exceed in value 5 Rupees : e

1
If the amomnt so secured exceed 5 Rs. but do not exceed 20 Rs, | + Annas.
If the amount so secured exceed 20 Rs. but do not exceed 50 Rs. | 8 Annas,

In any other case . ... | 1 Rupee.
ExeyprIiON,

Agreement for service or personal employment for any period
less than a month.

8. Affidavit or solemn declaration not made for the immediate
purpose of being filed, read, or used in aynyr Court of Justice, per
sheet oo 1 Rupes.

9.  Assignment, if not of the nature specified under the head
of Conveyance or Settlement, nor specially exempted—

In any case where the Assignment is of any interest secured by
The same Stamp as the oviginat

. . r e, e
an original Deed, Instrument, or Writing on a Stawp of a value Deed,

N

less than eight Rupees

In any other case . ' * oo |8 Rupees.
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PRrOPER STAMPS.

ExEmPTION.
Transfer by mere endorsement of a Bill of Exchange, Promis-

sory Note, or other Negotiable Instrument ; or of a Bill of Lading ;
and transfer by Assignment of a Policy of Insurance.

10. Bill of Exchange, Letter of Credit, Draft, Cheque, Pro-
missory Note, Hoondee, or other Order or Obligation for the
payment of money not being a Bond, Instrument, or Writing
bearing the ;%ttestation'of one or more witnesses—

If payable on demand and bearing the date on which it is
made, and if the sum payable exceed twenty Rupees

If payable at sight or at any period not exceeding one year after
date or sight—

When not exceeding 100 Rupees
When exceeding 100 and not exceeding 250,
. 250 N .o B00
500 . .. 1,000 .
» 1,000 » . 2,600,
’ 2,500 5 .. 5,000 ,,
5,000 ., ... 10,000
10,000 N .. 20,000
520,000 " .. 80,000

‘And for every further 10,000 Rupees or for any part of every
further 10,000 Rupees, if drawn singly, 6 Rupees in addition;
if drawn in a set of two, each to be stamped; 3 Rupees in addi-

tion; if drawn in a set of three, each to be stamped, 2 Rupees in |

addition.

If bearing no date, the same Stamp as if payable at sight, unless
any date or period of payment be specified, in which case the same
Stamp as prescribed by Article 12 for a Bond of the same amount.

If drawn in a set of more than three, each of the set in excess
of three to be stamped as required for each.ene of a set drawn in
a set of three.

If not drawn singly, each of the set shall state that it is drawn
m a set of two or three, and shall denote on the face thereof that
1t is the first, second, or third of the set as the case may be.

If payable at a period exceeding one year after date or sight

11, Bill of Lading of or for any goods to he exported

§ 1 anna.

g> ‘ggi"" E;iv
1 Eo B ava2g
Rs. As. ‘ Rs. As. | Rs. As.
01 0 1 0 1
0 3 0 2 0 1
0 6 0 3 0 2
0 12 0 6 0 4
1 8 012 0 8-
3 0 1 8 1 0
6 0 3 0 2 0
12 0 6 0 4 0
18 0 9 0 6 0

Article 12 for a Bond for the
payment of the same amount.
géi« annas for a single Bill, Ac-

%’I‘he same Stamp as prescribed by

kuowledgment, or Instrmnent,
or each part of every set ol the
same, :




Bill of Sale.—See Conveyance and Mortgage.

12. Bond or other Obligation for the payment either absolutely
or conditionally of any definite or certain sum of -money, not
otherwise charged for or expressly exempted from the payment of
Stamp Duty in this Schedule—

If for any sum not exceeding 25 Rs.
Above 25 Rs. and not exceeding 50,
» 50, ditto 100
L, 100, ditto 200
5 200, ditto 300 ,,
. 800, ditto 500,
5 500 ditto 700 ,,
5 700 ,,¢ ditfo 1,000 ,
,» 1,000 ditto ' 2,000
s 2,000, ditto 3,000 ,,
s 8,000, ditto ’ 5,000 ,
5 D000 ditto 10,000 ,,
5, 10,000 ditto 20,000 ,
5 20,000, ditto 40,000 ,,
5 40,000 ,, ditto 60,000 ,,
, 60,000 ,, ditto 80,000 ,,
5 80,000 ditto 1,00,000 ,
And for every further part of 1,00,000 ,,
And for every further 1,00,000

18. Bond or Agreement for a loan made upon the deposit of
Title-Deeds or a Note or other Security of the Government of
India, Share, or DebBenture of any Railway or Joint Stock Com-
pany, Bill of Lading, Warrant for goods deposited in a Bonded
or other Warehouse, or Assignment of any goods, with or with-
‘out a-deposit of the acceptance or Promissory Note of the borrow-
er. Provided that no such Agreement is drawn in the form of a
Bond or of a Bill of Exchange or Promissory Note, or in any such
way as would render it a negotiable Instrument passing by
endorsement, for whatever amount, in case the period of such
loan shall not exceed one month.

If such loan is for a period exceeding one month and not ex-
ceeding two months '

It such loan is for a period exceeding two months and not
exceeding three months

;
|
H
|
i
i

N
i

Lupees. Annas.
0 2
0 4 :
0 8
1 0
2 0
4 0
5 0
6 0
10 0
15 Y
25 0
35 0
60 0
100 a
125 G
150 ¢
200 G
100 0
200 0
1 0
2 ‘ G
4 4
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ProPER STaMPS.

If such loan is for a period exceeding three months

14. Bond or other Obligation concerning respondentia and
bottomry

15.  Bond or other Obligation given as security for the transfer
of any Government Security or stock of any public Company,
or for the delivery or accounting for any matter or thing capable
of being valued

16. Bond or other Obligation for an annual or any periodical
payment, nct being interest upon any prineipal sum secured by
the Bond or other Obligation, whether for a fixed or for an indefi-
nite period.

17. Bond or other Obligation when the amount of the money
to be secured is not specified

‘When the amount is limited to a eertain sum

18,
or work, and any other Bond not otherwise specially provided for
or expressly exempted from the payment of Stamp Duty by this
Schedule

19. Bond or other Obligation taken as collateral security with
some Deed or Instrument executed on the Stamp prescribed for a

Bond or other Obligation for the due execution of an office

Conveyance or Money Bond, or as security for the performance of
any other Contract, Covenant or Agreement, not being for the
payment of money, the transfer.of property, or the satisfaction of
any pecuniary demand.

20. Certificate, that is to say, a document denoting or intended
to denote the right or title of the holder thereof, or any person,
“to any Share or Shares or Serip in any Joint Stock or other Com-
pany, or proposed or intended Company; or any Certificate declar-
ing or entitling the holder thereof, or any person, to be or become
the proprietor of a Share or Shares or Sertp of or in any such
Company e

21. Charter-party, or any Agreement or Contract for the
Charter or hiring of any sea-going Ship or Vessel

22. Composition Deed, or other Instrument of Composition
between a debtor and his creditor ‘

L

The same Stamp as prescribed by
Article 12 for a Bond of the
same amount,

The same Stamp as prescribed by
Article 12 for a Bond for the
like amount.

%
|

The same Stamp as prescribed by
Article 12 for a Bond for the
payment of the amount engag-
ed to be paid or accounted for,
or of the value of the thing
to be delivered or transferred.

The same Stamp as prescribed
by Article 12 for a Bond for
the payment of a sum equal
to ten times the yearly pay-
ment, or of the total sum
secured, if less.

-

5 An optional Stamp—=See Section
¢ XXVILof the Act.

The same Stamp as prescribed
by Article 12 for a Bound for
the payment of such limited
sum.

An optional Stamp-—See Section
XXVIIof the Act.

I ey

é

The same Stawp as the
Instrument, Coutract,
nant, or Agreement,
value not exceeding
Rupees; otherwise
of eight Rupees. -

.

Dead,
Cove-
if of
eight
a Stamp

;1 Anna.

% 2 Rupces.

% 8 Rupees.
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ProPER STAMPS.

23, Conveyance or Deed or Instrument of any kind or de-
scription whatsoever, executed for the sale or transfer, for a con-
sideration, of any land, tenement, rent, annuity, or other property,
real or personal, moveable or immoveable, or of any right, title, or
claim to or upon, or interest in any land, house, rent, annwmty, or
other property, that is to say, for or in respect of the principal or
only Deed, Instrument, or Writing whereby the property sold
shall be conveyed to, or otherwise vested in, the purchaser, or to
~ some other person by his direction—

When the purchase or consideration money therein expressed or
denoted shall not exceed one hundred Rupees

Above 100 Rs. and not exceeding 200 Rs.

L, 200 ditto 400
s 400 - ditto 800 ,,

s 800 ,, dittbo 1,200 ,,

5 L2000 ) ditto 2,000 ,,

L, 2,000 ditto 8,000 ,

» 8,000 ditto 4,000 ,,

5 4,000 ditto 5,000 ,

5 5,000 ditto 7,500 ,,

., 1,600 ditto 10,000 ,,

4, 10,000 ,, ditto 20,000 ,,

5 20,000, ditto 40,000 ,,

, 40,000 ,, ditto 60,000 ,

, 60,000 ,, ditto 80,000 ,

, 80,000 , ditto 1,00,000 ,,

And for every further 50,000 ,,

Or part thereof
24, Conveyance when the consideration is an annuity

25. Conveyanée of any kind whatever not otherwise charged,
if the value of the property conveyed or of the consideration for
the conveyance be stated or appear on the face of the Conveyance

If no value appear on the face of the Conveyance .

26, Conveyance or Transfer of a share of a Banking Corpora-
tion or Joint Stock Company, whether by Deed or Endorsement,

when the market value of the Share transferred does not exceed
100 Rupees per Share

[ S PN

} 1 Rupee.
Rupees,  dunas.

2 0
4 0
8 0
12 0
20 0
30 0
40 0
50 0

75
100 0
150 0
200 0
300 0
400 0
500 0
200 0
100 0

N

The same Stamp as for a Convey-
ance when the purchase money is
equal to ten times the annuiry.

The same Duty as would be
charged if a consideration in
money equal to such value
were expressed in  the Con-
veyance as the consideration.
thereof, .

50 Rupees. kY

b4 Amnas,
1

-
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ProrER STAMPS.

 When it exceeds 100 Rupees and does not exceed 200 Rupees
When it exceeds 200 Rupees and does not exceed 300 Rupees
When it exceeds 300 Rupees and does not exceed 400 Rupees
and for every 100 Rupees a further Duty of 4 Annas, and for the
Conveyance or Transfer of every quarter or half of any such Share
a corresponding rate of Duty.

ExeMPTION.

All transfers of subscription to any of the Government Loans,
or other Government Securities.

27. Co-parTvErsuip.—Deed or other Instrument of—
- 28. Copv.—Copy or Extract of any Deed, Instrument, or
Writing attested or certified to be a true copy or extract and fur-
nished for the purpose of being given in evidence in any Civil or
Revenue Proceeding or made for the security or use of any person
being a party to, or taking any benefit or interest immediately
under such Deed, Instrument, or Writing:

If the Duty chargeable on the original exceed 8 Annas, but do
not exceed 10 Rupees

If the Duty chargeable on the original exceed 10 Rupees, but
does not exceed 50 Rupees

If the Duty chargeable on the original exceed 50 Rupees

Nore.—Every copy bearing the proper Stamp which shall at
any time be offered in evidence shall be deemed to have been
nade for that purpose.

29. Where such copy may be made for the security or use of
any person not being a party to, or taking any benefit or interest
immediately under the Deed, Instrument, or Writing, per sheet ...

39. Copy, attested or certified to be a true copy or made for
the purpose of being given in evidence in any Civil or Revenue
Proceeding, of any Will, Testament, or Codicil, or of any Probate,
or Probate Copy of any Will or Codicil, or of any Letter of
Administration, or of any confirmation of any Testament, Testa-
mentary or Dative, or of any part thereof respectively

31, Cop} or Extract of any Deed, Instrument, or V\Tl 1‘omg
annexed to any Deed, Instrument, or Writing

8 Annas.

12 Annas.
1 Rupee.

8 Rupees.
1

The same Duty as the original
when such Duty does not ex-
ceed 8 Annas.

-———

J
% 1 Rupee.

2 Rupees.

5 Rupees.

8 Annas.

[ N —

I} 1 Rupee.
1

(The same Stamp as the Deed,
Instrument, or Writing from
which™ the copy or e\met is

ﬁl made, if of valucnot exceeding
i S Annas; otherwise 8 Annas
L per shec‘u. -

G.




X or 1862.

Prorer Stamps.

32.  Copy, authenticated or certified, of any record, letter,
aceount, statement, report, or o other writing furnished to any indi-
vidual from any Government Office, per sheet

For eopies of Judicial or Revenue Papers given from Courts of
Justice, Revenue Officers, &e. ‘

EXEMPTION.

Copy of any paper which any Public Officer is vrequired to
make or furnish, for which a Stamp is not specially required by
this Schedule.

83. Counterpart of a lease.

ves

EXEMPTION.

Counterpart of a lease exccuted by a ryot or other actual culti-
vator of the soil, provided that no fine or premium be paid as
part of the same transaction.

(For Madras).

Counterpart of a lease executed between landlord and tenant
relative to lands in the Presidency of Madras, subject to the pay-
ment of Revenue to Government.

A counterpart of a lease includes a kubuleut and the like.

34. CovENANT.—Any
the sale or mortgage of any immoveable property or of any right
or interest therein (the same not being a Deed chargeable with
ad valorem Duty under the head of Conveyance in this Schedule)
for the conveyance, assignment, surrender, or release of such pro-
perty, right, or interest, or for the title to or quiet enjoyment,
freedom from incumbrance, or further assurance of such property,
right, or interest or otherwise by way of indemnity in respeet of
the same, or for the production of the Title-Deeds, or Muniment
of Title relating thereto, or for all or any of those purposes

35. Deed of Gift or Dower whether to take effect on the
instant or at a future period, determinate or indeterminate

36. Deed of any kind not otherwise charged or expressly
exempted from Stamp Duty by this Schedule

37. Duplicate, or counterpart of any Deed, Instrument, or
Writing of any description whatever chargeable with Duty under

this Act not otherwise charged for or expressly exemptcd from
Stamyp Duty under this Schedule ;

separate Deed of Covenant made on )

8 Annas.

See Schedule B.

P—— L.._...V._...._J

{The same Stamp as for such

lease,

r 10 Rupees.

The same Stamp as for a Con- -
veyance.

»1 Rupee.

Jz

1

IThe same Duty as the 011g1ml
+  when such Duty does nob ex-
| ceed 8 Annas.

J
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ProPER StTAMPS.

If the Duty chargeable on the original exceed 8 Annas, but do
not exceed 10 Rupees

If the Duty chargeable on the original exceed 10 Rupees, but do
not exceed 50 Rupees

If the Duty chargeable on the original exceed 50 Rupees

Provided that such duplicate or counterpart Stamp shall be affix-
ed by the Collector of Stamp Revenue of the District upon the
production of the original Deed bearing its proper Stamp and not
otherwise.

38. ExcmaweE.—Any Deed, Instrument, or Writing whereby
any real property shall be conveyed or surrendered in exchange for
other property

39. Luase.—Any lease made in perpetuity, or for a term of N

years, or period determinable with one or more lives, or otherwise
contingent, in consideration of a sum of money paid in the way of
premium, fine, or the like, if without rent

40. Any lease of any land, house, or other real property at a
rent, without any payment of any sum of money by way of fine
or premium—

‘Where the rent calculated for a whole year shall not exceed in

value 24 Rupees
Exceeding 24 Rs. but not exceeding 50 Rs.

13} 50 2 2] 100 2
» 100 5] 2 250 i
’ 250 ,, » 500 ,,
» 500 ” 13} 1;000 2
13} 1;000 2 13} 2;000 13}
2 2J000 2 13 4‘;000 7}
» 4)000 Sl » 6,000 »
, 6,000 Y 10,000 ,,
,, 10,000, ’» 25,000 ,,
, 25,000, 2 50,000 ,,

and for every additional 25,000 or for any part of* every additional

25,000 Rupees

41. Any lease of any land, house, or other real 'proi)erty ata|)

rent for an indefinite term, and: without any payment of any sum
of money by way of fine or premium

} 1 Rupee.

} 2 Rupees.

5 Rupees.

The same Stamp as for a
Conveyance.

i’l‘he same Stamp as for a Con-
L veyance or Deed of Sale for a

sum of the amount of such
‘ consideration.

When the lease | When the lease
is for a period |is for a period
not  exceeding | exceeding  one
one year. year.

Rs. As, Rs. As.
0 4 0. 8
0 8 0 12
0 12 1- 0
1 0 2 0
2 0 4 0
4 0 8 o
8 0 16 (N

16 0 32 0

24 0 48 0

40 0 80 0

100 0 |20 0

200 0 400 0

100 0 200 0

| The same Stamp as for a leass
¢ for a period cxceeding one

l year.

"
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ProrEr STAMPS.
—_—

, use, or other real property stipu. | (A Stamp of value equal to the
42, Any lease of any .land, h'O » ¢ prop y P joint value of the Stampe for
lating for a rent, granted in consideration of a fine or PTEMIUM ... |4 Conveyance in considerntinn

| of the fine, and a lease for the
Exsverions. L rent.

Any lease executed to a ryot or other
that no fine or premium be paid as part

(For Madras.) f{
Every lease or other engagement executed between landlord and |

tenant relative to land iy the Presidency of Madras, subject to th J ’
payment of Revenue 4o Government, |
!
"

48, Letter, or Power of ) 4 Rupees,
vided for in Schedule B )
If the Letter or Power of Attorney be for
act only and the value of the pr
ed in ‘the Tetter or Power

actual cultivator: provided
of the same transaction,

Attorney not being of the kinds pro

the performance of one
operty to be dealt with be express- | £1 Rupee,
and do not exceed 500 Rupees 1
44.  Warrant of Attorney to confess Jjudgment, or Cognovit, ’\i
unless taken as collatera] security for the payment of any sum of | |

. ¢ The same Stamp as for 5 Bond.
money secured by another Instrument stamped with an ad valorem | ¢ p ’ '
Stamp under this Act

any sum of money exceeding 500 Rupees,

ing the same shall then be in actual custody
an arrest on mesne process or jn execution

If given for securing
for which the person giv

Rupees Annas.
under

4 0

J
1
!
¢
{
cos J
If given as such collateral security as above-

mentioned 5
Note.—For

oes

Walkal utnamahs, Mooktarnamah
vequired to be filed for the con

kind pending before the Cour
Authorities
45,

8, and other powers

duct of suits or proceedings of any
. § hedule B.

ts of Justice or before the Revenue See Schedule

!

f

|

Letter of license from a creditor to his debtor ) {

46, M'ORTGAGE.mAny Deed of Mortgage o )
Assignment, Pledge, or Hypotheeation, or of any Acknowledgiment !
in the nature of 4 Mortgage, Conditional Sale, Pledge, or Hypothe-
ecation of or in respect of any immoveable Property with or without [

. . .\ “ . | The same Stamp as for a Bond
possession given or of any personal property without Possession | L pon o payment of the aniount
given, intended as 5 security for money due or 4o he lent thereupon ; ) due or lent.
also any Deed o Contract accompanied with g deposit of title-
deeds to any property, where the same
payment of money due oy lent at the t

Rupees Annas.
) ; 8 0
Conditional Sale, ‘

may be made as security for !
1me 5




Prorer StamPs.

47. Deed of Mortgage or Conditional Sale, Assignment,
Pledge, or Hypothecation, or of any Acknowledgment in the nature

of a Mortgage, Conditional Sale, Assignment, Pledge, or Hypothe- |

cation given for a loan or advance made ou the deposit of any
personal property

48. Deed of Mortgage or Conditional Sale Assxgnment
Pledge, or Hypothecation with or without possession given of any
immoveable property or of any right, title, or interest therein, intend-
ed as security for the transfer of a Government Security, or for the
payment of an Annuity for a fixed period, or for the delivery
at a fature date of any matter or thing capable of being valued ...

49. Deed of Mortgage or Conditional Sale,
Pledge, or Hypothecation with or without possession given of any
immoveable property, or of any right, title, or interest therein,
given for the security of an Annuity for an indeﬁnite,period,
such as a Life Annuity

Assignment,

Where it may be stipulated that the amount secured by such
Mortgage shall not exceed a certain sum .

se

Where the total amount secured by the Mortgage is unlimited

50. Deed of Mortgage where a Bond shall have been already
taken for the amount secured, or where, from any other cause,
 the Mortgage shall act merely as a collateral security fo some
other transaction in which an Instrument requiring a Stamp has
heen executed

Nore.—Where there are more Deeds than one required to
execute the Mortgage in the manner desired by the parties, then
for every other Deed than the principal Deed; provided the
original Deed has been duly stamped

EXEMPTION.
Letter of Hypothecation accompanying a Bill of Exchange.

51. MorreaceEp PropERTY.—Re-conveyance of—

59, MorrcacEp ProrErTY.—Release of an equity of re-
demption of—
53. NotArian Acr.—Any Notarial act -whatsoever not

otherwise charged in this Schedule

!
]
| The same Stamp as for a Pro-
? missory Note.

J

The same Stamp as for a Bond

for the payment of the total
€ amount assured, or for the
bond fide value.

The same Stamp as for ten times
the annual payment.

The same Stamp as for a Deed
of Mortgage of such limited
sum.

An optional Stamp—See Section
XXVII of the Act.

The same Stamp as for the Bond
or other Instrument if of value
not exceeding eight Rupees ;
otberwise a btqmp of eight
Rupees.

i P U N ) R

1 The same Stamp as fo1 the prin-
| cipal Deed if of valne not
exceeding eight Rupees ; other-
wise & Stamp  of eight

L
1
J| Rupees.

The same Stamp as for an As-
signment.

The same Stamyp as for a Con.
veyance.

} Rupees. Annas,
2 0

a8




 ACT No. X oF 1862,

Prorrn Stamra.

54. Partition by private Agreement or made by a Public
Officer, of an estate or property, real or personal, or in the nature
of separation of brotherhood, as amongst Hindoos, for each shar-
er’s copy of the Deed of partition— . Rupees.  Annas.

When the sharer’s portion does not exceed one hundred Rupees ]} . .
in value. i

Exceeding 100 Rs. and not exceeding 200 Rs. 1 0

, 200 ditto 100, z 0

' 400 ditto 606, 4 0

» 600 ditto 800 , 6 0

» 800 ,, ditto 1,000 ,, 8 0

2 0

And for every additional four hundred Rupees, or part thereof

. (A Stamp of value equal to the
joint value of the Stamp
which  would have been

‘When the subject of the partition, consisting cither wholly or required  had  the = subject
. i of partition been actually
in part of other property than money, and money not being part divided with the just pro-
. . . . . . 5 ) 4 portion and of the Stamp
of such subject is paid, or agreed to be paid for the purpose for a Conveyance or Deed

of Sale for a sum equal to.

I i iffer rom just proportion in t - :
of compensating any difference from just proport in the par tho amount so paid, or agreed

tition actually made of that subject. to be paid, for the purpose of
. compensating the difference
therefrom,

~

55. Policy of Insurance, or other Instrument, by whatever
name the same shall be called, whereby an Insurance shall be
made upon any life or upon any event depending upon any life or
against loss or damage by fire upon any building or property, not|
of the des¢ription mentioned in Article 56 —

For every sum of one thousand Rupees and also for each and l Rupees. Annas,
every fractional part of one thousand Rupees 0

56. Policy of Insurance of any ship, vessel, sloop, lighter
boat, or the like, or of any goods or property on board, or upon the
freight of any ship, vessel, sloop, lighter boat, or the like, or upon
any other interest relating thereto, or upon any voyage where the
premium shall not exceed two per centum on the sum insured.

If executed in

If executed sets of two,
singly. each fo be

" stamped.

Annas. - Annas.

If the whole sum insured shall not exceed one thousand Rupees | 8 4




ACT No. X or 1862.

If the sum insured exceed one thousand Rupees, for every one
thousand Rupees, eight annas if executed singly ; and if executed
in a set of two, four annas for each number.

Where the premium shall exceed two per cent. on the sum in-
sured, if' the whole sum shall not exceed one thousand Rupees .
If the sum insured exceed one thousand Rupees, for every one
thousand Rupees and also for any fractional part of one thousand
Rupees whereof the same shall consist, one Rupee if executed
singly ; and if executed in a set of two, eight annas for each

number.

If drawn in a set of more than two, each of the set in excess
of two to be stamped as required for each one of a set drawn in
a set of two. ‘ '

Note.—A letter of cover or engagement to issue a Policy of
Insurance does not require a Stamp. Provided that, unless such
letter or engagement bear the full Stamp prescribed for a Policy of
Insurance, no money shall be paid or payable upon it, nor shall it’
* be filed, exhibited, or recorded in any Court in India otherwise
than to compel the delivery of a Policy on the prescribed Stamp.

Promissory Note.—See Bill of Exchange.

57. Promiissory Note for the payment of any sum by instal-
ments, or for the payment of several sums at different dates, so
that the whole of the money to be paid shall be definite and
certain. ‘ ...

58. TProtest of any Bill of Exchange or Promissory Note for
any sum of money

59.

60. Protest, Notice of intention of-—of any Commander or
Master of a vessel
61.
acquittal of a debt paid in money or otherwise, when the sum

Protest of any Commander or Master of a vessel

Receipt or discharge given for the payment of money or in

e

received, discharged, or acquitted, exceeds twenty Rupees

PROPER STAMPS.

If executed in

If executed sets of two,
singly. each to be
stamped.
Rupees. Annas..
1 8
1 .
! The same .Stamp as for =
L~ Bond for the payment of
i the whole amount.
Rupees. Annas.
2 ¢
Z ¢
1
Ay 0 8
J .
)
f
b 0 1
l
J




GENERAL EXEMPTIONS,

Letter sent by post acknowledging the arrival of a Currency or
Promissory Note, Bill of Exchange, or any Security for ’Money.

Receipt or discharge for the rent of land paying Revenue to
Government, granted to any ryot or other actual cultivator for the
rent of land cultivated by him.

Receipt or discharge written upon any Promissory Note, Bill of

Exchange, Draft, or Order for tle payment of money, duly stamped.

Recelpt or discharge written upon or contained in g Mortgage
Deed, or other Security, or a Deed of Conveyance, Settlement,
Personal Bond, or other Instrument duly stamped, acknowledging
the receipt of the consideration money therein expressed or the re-
ceipt of any principal money, interest, or annuity thereby charged.

Receipt given for money

deposited in any bank, or in the hands
of' any Banker,

to be accounted for, whether with interest or not,
provided the same be not expressed to be received of or by the
hands of any other than the person to whom
counted for,

the same is to be ac-
Provided always that this exemption shall not extend
to a receipt or acknowledgment for any sum paid or deposited for
orupon a letter of any allotment of a share, in respect of a call
upon any serip or share of or in any Joiut Stock or other Com.
pany or proposed or intended Company, which last me
ceipt or acknowledgment, by whomsoever
the Duty charged upon a receipt

ntioned re-
given, shall be liable to

62. Release to an Executor or Trustee from his trust
63.  Schedule annexed or referred to in any Agreement,
Bond, Deed, or otler Instrument, per sheet

64. Settlement, Marriage Settlement, &e., namely,

or Instrument, whereby any sum of money, or any (3o
Security or other Proper

Leasa,

any Deed
vernment
ty, real or Personal, shall he settled, or
agreed to be settled, upon or for the benefit of any person, in any
manner whatsoever

65.

Shipping order for or relating (o the conveya,ﬁ
goods on bourd of any ship or vesgel
66.

ce of any

Warrant,  Bondeq Warehouse—

PROPER STAMPS.

Rupees. Annas,

10 0

} 0 s
( The same Stamp as pre-
soribed by Article 12 topr g

Bond for the payment of the
Jamount or  value settled or
{ agreed to be SGt;t.]ed; or in
cases in which the value shal}

be indeterminate, an opliona}
Stamp—See  Section XXVIiI
[of the Act.

1 Anna,

8 Aunas,




ACT No. X or 1862.

GeNERAL ExEyuprIONS.

Any Deed, Instrument, or Writing of any kind made or execut-
ed by or on behalf of the Government by any Government Board,
Commission, Court, Officer, or Agent.

Nore.—The foregoing exemption does not extend to any Deed,

PROPER STAMPS.

Tustrument, or Writing' executed by a Cowrt of Wards, Local
Agent, or Officer acting under the authority of any such Court |
or Agent, or by a Municipal Commissioner or by any Adminis- I
trator General or a Receiver appointed by any Court; neither does

it extend to a sale made for the recovery of an arrear of revenue

or rent, or in satisfaction of a decree or order of Court, in any

of which cases the purchaser shall be required to pay, along

with the purchase money, the price of the requisite Stamp,

or else provide such Stamp and shall receive from the Officer con-

ducting the sale a Deed of Sale executed on the proper Stamp.

Renunciation of land executed by a Ryot or other actual culti-
vator of theland to his landlord.

‘Will, Testament, and the like, together with a Deed merely de-
claratory of trust or appointment or otherwise, in execution of
powers, or pursuant to any previous Settlement, Deed, or Will.

Note.—(a). Any Deed, Instrument, or Writing required by |

* the foregoing Schedule to be stamped, may be written on one or

"more Stamps, if the value of the Stamps used amount to the |.

value required by the Schedule.-

(). When of several Deeds, Instruments, or Writings, a doubt
shall arise which is the principal, it shall De lawful for the parties
to determine for themselves which shall be so deemed. In any
case, however, where there are more Deeds than one, every other
Deed than the principal requires the same stamp as the princi-
pat Deed, if of value not exceeding eight Rupees (which shall
be the maximum Stamp for collateral Deeds), and every such
collateral Deed shall specify by its contents which other is the.
principal Deed by which the conveyance has been effected, = certi-
fying that it is executed on the proper Stamp. -




ACT No. X oF 1862.

PRroPER STAMPS.

SCHEDULE B.

Referred to in Section XXX of the Act, containing the Specification of Duties chargeable cu

Law Papers.

Application.—~—See Razeenamah.

1. Application presented to the Collector of Customs at any
Presidency Town, and application presented to the Municipal

Commissioners, or to any Magistrate, ov Justice of the Peace,

under Act XIV of 185306 (for the Conservancy and Improvement
of the towns of Caleutta, Madras, and Bombay, and the several
Stations of the Seltlement of Prince of Wales’ Istand, Singapore,
and Malacea

2. Bail or Security Bond, or other Obligation, whether of
specified amount, or with a penalty of a specific sum of money,
or of indefinite amount, when taken by or by order of any Court
of Justice, or by any Revenue Authority

ExsmrrioN.

Bail Bonds in Criminal cases, Recognizances to prosecute or give
evidence, and personal recognizances for appearance or otherwise.

3. Certificate granted under Act XXVII of 1860 (jfor facili-
tating the collection of debts on successions, and jfor the security
of parties paying debts to the representatives of deceased persons)
if the debt or other property in respect to which the certificate is
granted is sworn not to exceed 500 Rupees

If exceeding 500 Rupees, but not exceeding 1,000 Rupees

And for every additional 1,000 Rapees or any part of every
additional 1,000 Rupees - ,

The party to whom such Certificate is granted, or his heir or
representative shall, after the expiration of twelve months from
the date of such Certificate and thereafter whenever the Court
which granted such Certificate shall require him so to do, file a
- statement of all moneys recovered or realized by him under such
Certificate, and if the moneys so vecovered or realized shall exceed
the amount of the debts or other property as sworn to by the person
to whom such Certificate is granted, the Court may cancel the
Certaficate and order such person to take out a fresh Certificate on

1 Anna.

L

Rupees. Annas.
S

,
|

FZL Rupees.

!

J

8 Rupees.

| } 4 ' Rupees.

| .
!
|
|

/
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ProOPER STAMTS.

the Stamp prescribed by this Article for such enhanced amount.
In default of furnishing such statement within the time allowed,
the Court may cancel the Certificate.

4. Copy of Decree if passed in any Court below the Sudder
Cowrt or in any Revenue Court in any suit in which the value of
the claim amounts to fifty Rupees, or in any regular appeal

If passed in the Sudder Court in any sult or appeal

5. Copy of a Judgment or Order not being a Decree if passed
by a Court below the Sudder Court or in any Revenue Court

If passed by the Sudder Court

If the Judgment be translated into any other language, appli-
eation for a copy of the translation may be made on unstamped
paper, and a copy of the translation may be given in addition to
or in place of the copy of the Judgment, and shall bear the same
Stamp.

EXEMPTION.

Copy of any Judgment, Decree, or Order, if passed otherwise
than on appeal inany Court below the Sudder Court in any suit,
or in relation to any suit, or in any Revenue Court, in which the
wvalue of the claim does not amount to fifty Rupees when such
' copy is taken out of the Court making the same.

6. Copy of any Revenue or Judicial Proceeding or Order not
provided for in Article 5 or falling under the exemption to that

Article, or copy of any Account, Statement, Report, or the like,

taleen out of any Civil or Criminal Court or any Revenue Court or
Office for use or reference, or when left on Proceedings in place
of the original withdrawn—per sheet

7. Copy of any Deed, Instrument, or Writing, stamped in
accordance with Schedule A annexed to this Act when left on Pro-
ceedings in place of the original withdrawn

‘ExEareTioN. |
Copy of any such Deed, Instrument, or Writing when: the ori-

ginal does not require & Stamp under the said Schedule A.

Letters of Administration.—See Probate.

8. Mooktarnamabh, Wakalatnamah and other power, filed or

L ___._r_-K_J

|
{
|
[
J

‘
I
3
|
L

1 Rupee.

Rupees  Annas.
4 0
0 &
1 G

Rupees.  Annas.
a 8

The. same Stamp as the ori-
ginal when such Stamp does
not exceed 8 Anpnas; other-
wise a Stamp of 8 Annas per
sheet,




————

presented for the conduct of any case in any Court of Justice, or
before any Revenue Authority—

When presented to the Sudder Court,
When presented to the Board of Revenue or other Chief Con-
trolling Revenue Authority
When presented to a Commissioner of Revenue, or to a Com-
missioner of Customs, not being the Chief Controlling Revenue
Authority ) .
When presented to any Court, Civil or Criminal, other than the

Sudder Court, or to any Collector or other Revenue Officer

Exemrrions.

Mooktarnamahg executed b

No Stamp is required wher

~auy Criminal Court to app
written Mooktarnamah,

9. Petition of appeal not being
plaint, or from g Decree or Or
of a Decree; and petition or
Court, shall be written u
namely-—

When presented to the Sudder Court

y an Officer or Soldier of the Army.
e Counsel is admitted in any case by
ear on behalf of g prisoner without a

from an Order rejecting a
der having, by any law, the force
application presented to any Civil
pon Stamp Paper of the following value,

When presented to any Court below the Sudder Court

SeECIAL RuLE wor Bengar.

10.  Petition of Appeal to the Board

of Revenue or other
Chief Controlling Revenye Authority

Any other petition or application to the Board of ‘Revenue or
other Chief Controlling Revenue Authority
Petition or application not falling within any of the other pro-

visions, or of the exemptions of this. Schedule, presented to any
other Criminal Court, or to any other Revenue Office

v Yy

GeNeraL Exemerions.
Petition or application presented to any Moonsiff’s Court, or to
any Cantonment Joint Magistrate sitting as a Court of Civil Judi-

cature under Act TIT of 1859 (for conferring Civil jurisdiction in
certain cases upon  Cantonment Jyint Magistrates, and Jor consti- |

I

( ProreErR STAMPS,

|
|

Rupees.,

2

0

Annas,




ProPER Sramrs.

tuting those Officers Registers of Deeds), or to any Court of Small
Causes constituted under Act XLIT of 1860 ( for the establishment of
Courts of Small Causes beyond the local limits of the jurisdiction
of the Supreme Courts of Judicature established by Royal Charter)
inrelation to any suit or case of an amount or value less than fifty
Rupees, or to a Collector or Deputy Collectorin relation to any
suit or case of the same amount or value tried under Act X of
1859 (%o amend the law relating fto the recovery of Rent in the
Presidency of Fort William in Bengal).

Application for the summons of a witness or other person to
attend either to give evidence or to produce a document, or in
respect of the production or filing of any exhibit.

Petition of appeal presented to a Magistrate against the
Chowleedary Assessment.

Communication made to a Magistrate in regard to Police matters
not intended for record.

Petition to a Collector or Officer making a settlement, relating
to matters connected with the assessment of lands, the ascertainment
of rights, or to any other matter affecting the settlement of the
Government Revenue on land, if presented pending the formation
of such settlement.

Petition to a Board or Commissioner of Revenue relating to the

same.

Petition, application, charge, or information respecting any crime
or offence. Petition from any prisoner, convict, or other person in
duress, or under restraint of the Court or its Officers,

EXEMPTION FOR THE PRESIDENCIES OF MaDRAS AND BOMBAY.

No petition or,application to the Revenue Authorities need be
presented on Stamp Paper, -except as prescribed in the Special
Rule given at the close of this Schedule with respect to suits
cognizable by Collectors in the Presidency of Bombay.

11. Praint or APPEAL.~Petition of, in suits and appeals not
otherwise provided for, instituted in any Civil Court not within the

local limits of the jurisdiction of the Courts established by Royal |

Charter, for the recovery of any sum of moncy, or -to obtain
possession of any interest, matter, or thing— '

¥




AOT No. X oF 1862; -

ProPER STAMPS.
If the amount or value of the property claimed does not exceed Rupees.  Aunas.
: 16 RS_ 1 0
Above 16 Rs. and not exceeding 32 2 0
Do. 32, 2 64 ,, 4 0
Deo. 64, N 150 8 0
To. 150, N 300 , 16 0
Do. 300 ,, " 800 ,, 32 0
Do. 800 ,, 5 1,600 , 50 0
Do, 1,600 5 3,000 , 100 0
Do. 3,000 . 5,000 ,, 150 0
Do. 5,000 |, , 10,000 250 0
Do. 10,000 ,, . 15,000 |, 380 0
Do. 15,000 »s 25,000 ,, 500 0
Do. 25,000 " 50,000 ,, 700 0
Do. 50,000 5, 1,00,000 ,, 1,000 0
Do.  1,00,000 ,, ‘ 2,000 0
If the suit be instituted in a Military Court of Requests, or in ;
the Court of a Cantonment Joint Magistrate under Act 11T of 1859, } 0 4
and the amount or value claimed do not exceed 8 Rupees
If it exceed 8 Rupees, but do not exceed 16 Rupees 0 8
If it exceed 16 Rupees, but do not exceed 32 Rupees 1 )

{Th.e same Stamp as for a suit
in any other Court,

If it exceed 32 Rupees

In suits for possession instituted under Section XV, Act XIV {A Stamp of one-fourth the value
prescribed in the foregoing
of 1859 scale,

Nors.—(). In suits for lands paying Revenue to Government
not situate within the Presidencies of Madras and Bombay, if form-
ing onc entire Mehal, or a specifio portion thereof with a defined
jnmma subject to revision, the value shall he assumed at the amount
of the annual Jumma payable to (Fovernment on account of the
Mehal or portion thereof as aforesaid ; and where the land has been
assessed in perpetuity, at three times the amount of the annual
jumma.,

(6). Within the Presidency of Madras, in sunits forland paying
Revenue to Government, the value of the property shall be assumed
at the amount of the annual aggregate produce of the land computed




“ACT No. X or 1862.

Proper STAMPS.

as payable by the dependent Talookdars, Under-Farmers, and

Ryots on account of the year in which the suit may be|

preferred.
(¢). Within the Presidency of Bombay, in suits for land paying

Revenue to Government, the value of the property sued for shall
be calculated at the amount of the annual assessment.

(d). 1In suits for lands exempt from the payment of Revenue
the value shall be calculated at eighteen times the aggregate annual
rent payable by the Ryots or other Under-tenants of the land,

(¢). 1In suits instituted for houses, gardens, and other things
of value, real or personal, not of the descriptions above specified ;
as well as for any interest in land paying Revenue to Government
or for any other right or thing not capable of valuation under the
above rules, the amount shall be computed according to the esti-
mated selling price, or when no such estimate can be made, at the
sum at which the plaintiff shall estimate the value of his suit ; and
suits for damages or compensation for injury sustained, and the
like, shall be valued at the amount claimed by plaintiff,

(f). If an appeal or plaint, which shall have been rejected by
the Lower Court on any of the grounds mentioned in the Code of
Civil Procedure, shall beordered to be received, or if a suit shall
be remanded in appeal for a second decision by the Lower Court,
the Appellate Court shall grant to thie Appellant a certificate, autho-
rizing him to receive back from the Collector the full amount of
Stamp Duty paid on the petition of appeal.

SeECIAL RULE For THE PRESIDENCY OF BanearL,

(9). In suits instituted in the Courts of Collectors and Deputy
Collectors  under Act X of 1859, for the recovery of arrears of
Government Revenue or rent of land paying Revenue to Govern-

ment, or of money in the hands of an Agent of such land, the state- |

ment of claim shall be written on paper bearing a Stamp of one.
fourth the value prescribed for suits instituted in the Civil Courts,
and in all other suits instituted in the Courts of Collectors and

Deputy Collectors under the said Act relating to' lands paying .

Revenue to Government the statement of claiin shall be written .on
paper bearing a Stamp of the value of § Annas. :




ACT No. X or 1882,

ProreEr Stamps.

12. Probate or Letters of Administration granted by any Court,
or Certificate granted under Regulation VIII, 1827 of the Bombay
Code (to provide jfor the jormal recognition of Heirs, Buecutors,
and Administrators, and jfor the appointment of Adwministra-
tors and Managers of property by the Courts) or under Act XL of
1858 ( for muking better provision for the care of the persons and
property of Minors in the Fresidency of Fort William in Bengal.)

13. Razeenamah, Rufanamah, Soolunamah, or the like, that is
to say :—

Any written application whereby, or according whereunto, a suit
pending in a Court of Civil Judicature shall be adjusted, or be
capable of adjustment, without an award of the presiding Judge
or other Officer,

Seeciar Rure vor THE Prestopxey or Boysay.

Suits cognizable before Collectors under the operation of Chapter
VIII, Regulation XVII, 1827 of the Bombay Code (for ¢ie terri-
tories subordinate to Bombay, prescriling Rules for the assessment
and realization of the Land Revenue, defining the velative rights
wn the Land and its produce of the Government and the sulject, of
the superior holder and the tenant ; wvesting the Collector with
Judicial powers in cases vegarding land, and its rent and pro-
duce, and declaring the circumstances wnder which exemption
Jrom the payment of Land Revenue is to be enjoyed), as modified |
by Act XVI of 1838, shall be subject to the same rules in regard ta
Stamps as are in force for the Courts of Civil Judicature,

GENERAL Rure—If tlhe subject matter of any plaint, written
statement, petition, or copy of a Decree or Order cannot be con-
veniently comprised within one Stamp Paper of the value prescribed
by this Schedule, one or more additional pieces: of paper may he
used bearing a Stamp of the value required for Petitions, This Rule
does not apply to copies of Judgments; any additional piece of

T
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paper required for such copies do not require to be stamped,

Oftice Supdt, Govt. Printing.—No, 4875 L. C.+~25.4:71,~-2004

Rupees. Annas.
4 0

To be charged as in Petitions
where Petitions are reguircd
to hear a Stamp.




